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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL
SOUTH ZONE, CHENNAI
Original Application No. 171/ 2020(SzZ)

IN THE MATTER OF :-

Dr. Sarvabhoum Bagali
Vs.
State of Karnataka and Others.

Additional Affidavit

In this I, M. Viswanth S/o Madaiah aged about 42
years, R/o Raichur working as Senior &Geol Qi Q\m\\
Department of Mines and Geology, aichur, ¢ do hereby ‘%
solemnly affirm and state as follows:

1. 1 have been working as the Senior Geologist in the
Department of Mines and Geology, Raichur in the
Government of Karnataka. I know the facts of the
matter from the records. Hence I am competent to
swear to this affidavit.

2. Contents of reply in para 1 to 08 are true to the best
of my knowledge and belief. Nothing is suppressed.

3. This is my name and address above stated and
contents of above paras are true and correct.

PONEN /

I, the above Deponent do hereby verify that the
statements in Paras 1 to 08 are true to my knowledge

VERIFICATION

and that no part thereof is false and nothing material is
concealed therefrom.

Verified at Bengaluru on the day 23 of February

EPON
TIFIED BY
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2 ASSISTANT : )/“ S JO TO BEFORE ME
Beht. Of Mines and Geology - (/, O f, S
O n aluru. 4 C SURE =S »FWR!AESW\
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL
SOUTH ZONE, CHENNAI _
Original Application No. 171/2020(SZ)

IN THE MATTER OF :-

Dr. Sarvabhoum Bagali

Vs.
State of Karnataka and Others

Additional Statement of Objections

In this, I M.V. Viswanath S/o Madaiah Aged about 42 years,
Senior Geologist, Department of Mines and Geology, Raichur do

hereby state on oath as under:-

5% [ have been serving in the Department of Mines and Geology at
Raichur as Senior Geologist, since one year. I have been directed by
this Hon’ble Tribunal to file Additional Affidavit as per order dated
09.02.2022 in this case. I know the facts of the matter from the
records. Hence I am swearing to this Affidavit.

% The counter affidavit dated 18.12.2020 was filed by this
deponent, iﬁ this matter. it may kindly be read as part and parcel of
this affidavit. This Additional Affidavit may kindly be read as

continuation of the previous affidavit dated 18.12.2020.

o) ML
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3 It is submitted that statements made by the Applicant are not
admitted but they are denied as false. It is submitted that specific
and separate Rules are made governing sand mining ‘(other than
mining lease of minor minerals). Chapter IVB - Grant of Quarrying
leases or composite Licence by auction, Rules 31R to 31 ZE govern

the sand mining. They arc drafted in compliance of the Guideline

2016 and 2020 issued by the MoEF.

4. [t was alleged that Form-E (Rule-18) of the KMMCR 1994
violates 2016 guidelines issued by the MoEF and CC in as much as
it allows the use of heavy vehicles and mvachinery in sand mining.
A copy of the lease deed executed by the lessee for sand miniﬁg is
produced with this affidavit. It is submitted that it is in the Form-E.
It refers to Execution of Quarrying lease as per Rule 18 of KMMCR
1994, It is chapter Il of KMMCR 1994 governing grant of lease to
quarry minor mineral other than sand. Rule 18 is not applicable to
sand mining. However, by mistake or as usual practice the Form-E
is used in sand mining leases. Copy of the lease deed is
Annexure-R1A. Clause-3 in part-IIl of the lease deed should have
been struck down. But by over sight it was not scored of, fo1; which I
beg apology for the same. Mistake will be rectified. This lease deed
contains additional conditions, which are part of the lease deed
\Ya\r o8
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second condition prohibits use of dredger and Machinery in sand
mining. It is subrﬁitted that Sub-rule 10 and 11 of Rule 31R
governing sand mining read as under:-
10) Mechanised boats and dredgers in river sand
quarrying are prohibited.

11) Use of backhoe equipment like JCB and screening in
river bed sand quarrying shall be in accordance with
guidelines issued by the Ministry of Environment, Forest
and Climate Change Government of India (MoEF) from

time to time.

Provided that loading equipment like dumpers, tractor
mounted loaders, may be used on the river banks, only

for loading without destabilising river bank.

They prohibit use of dredgers and compels the lessee to bound by
the guidelines issued by the MoEF from time to time. Clause-3 in
part-1II of the lease deed contradicts the Rules. Rules over-ride the
lease deed. It is submitted that Rules in chapter IVB of the KMMCR
regarding sand mining are in consonance with the guidelines issued
by MoEF. It is submitted the State Government is not permitting
use of machineries in sand mining except in exceptional cases as

stated in guidelines of MoEF.
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B, It is submitted that Rules for sand mining were amended in
consonance with Guidelines of 2016 and 2020 issued by the MoEF.
In the affidavit already filed for Government of Karnataka in this
matter, the State Government has explained the relevancy of Sand
Mining Rules in Chapter-IVB and the guidelines of 2016 and 2020.
They are being strictly followed. The violators have been brought to

book and penalty recovered, as per Rules.

6. It is submitted that State Government admits the second
report of the Joint Committee. It gives true facts relating to this
matter. Table-1 of the report contains two leases where there was no
excess sand mining. Hence question of collection of environmental
compensation did not arise. Table-2 contains the names of leases
who had transported sand without obtaining permits. They were
penalized with penalty of Rs.12,64,500/-. There was no question of
recovery of environmental compensation. Whereas Table-3 shows
names of leases who had extracted sand.'by encroachment. Thus
penalty was levied on them recently and it was partly recovered,

action will be taken to recover the balance.

£s It is submitted that actions against defaulters are taken by
levying penalty on various grounds and in some cases, FIR were

registered. It is submitted that there was no case of sand mining by

PR W\AA ,-,?Q7
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encroachment in Krishna River. Those referred to in the report of
the Joint Committee, are not part of this Application. No sand
mining is permitted without Environmental Clearance. Thus there is
no question of imposing lumpsum amount. If environmental
compensation is worked out more than the lumpsum to be

prescribed, it will have to be restricted to lumpsum amount.

8. It is submitted that following procedure is adopted by the

Government of Karnataka in case of grant of sand mining lease.

a) No sand quarrying shall be undertaken without a
quarrying plan and Environmental Clearance.

b) Lessee shall make Stockyard, Office, CC Camera
and Weigh Bridge near to the sand block.

c) Quarrying shall be done in accordance with MoEF
Guidelines.

d) In-stream, mining sand extraction and loading to
vehicles directly from river is prohibited. So, lessee
should store mining sand in stockyard.

e) Lessee should mine as per the mining plan without
damaging safety zone and riverbed.

f) Permits are issued to vehicles fitted with GPS.

g) The vehicles having non-communication mode, shall
not be issued with permits and shall not be allowed
to transport sand.

h) Mechanized boats and dredgers in river sand

quarrying are prohibited.

S Nl
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i) Sand stored in stockyard, shall be disposed by
issuing Computerized Mineral Dispatch Permits

(CMDR) to the transporters.
Hence it is prayed to dismiss the application in the interest of
justice.

WHEREFORE, it is humbly prayed to dismiss the

Application, in the interests of justice and equity.

/})\J@\/\/ ' L/’{O

< Senior Geolag
Dept. of Mines & Geology, Raichur
For Respondent 1,5, 6 & 7
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QUARRYING LEASE/QUARRYING LICENCE

(Specified Minor Mineral/Non-Specified Minor Mineral)

The INDENTURE made this ..........=>.....|.

BETWEEN THE GOVERNOR OF KARNATAKA.

(Hereinafter referred as the “State

Government” which expression shall, where the context so admits, be deemed to include

his successors in office and assigns) of the one pdrt and when the lessee /licensee is an

individual.

(1)-(1) When the lessee/licensee in an individual :

. am
Cg ED mddress and ' orcupation)
......... lege  AkSbay, Colony
................ (hereinafter referred to as “the

lessee/licensee” which expression shall, where the context so admits. be deemed to include

his heirs, executors, administrators,rerpresentative and permitted assigns)

(2)-{2) When the lessees/licenseces are

more than one individual

1. (Name of the person).................. Ty of (Adress and occupation)
................................................................... sessesssravisnsasessissenveess@Nd | (Name of Person)
..................................... of (Address and ccupation)...............cceeeueennnn.n.......of address and
OCCUPALION iuviuisenisitiissesirsnsrassusersrsnsonsnsalssssashoinessssosssmmssotse ey and (2) (Name of Person)

......................................................................

licensee” which expression shall, where the ¢

respective heirs, executors, administrators, 1

(3)-(3) When the lessees/licensee is a

-.(hereinafter referred to as “the lessee/
ontext so admits, be deemed to include their

representive and other permitted assigns).

registered firm or Syndicate

2. (and (3) (Name of person) ...l and (Name of Person)
................. Srsseessssenesneeniienege s Off (@ddréss)... L and (Name of Person)
.......... ‘ MRSt et a s seai s s h s nns e seneadeserunven sk OF (AAGTEBE) 0 cuiianios iiiacisse ool carrying on
business in partnership at| (address of the firm or syndicate)
............................................... registered under {Act which registered) ....................(hereinafter

referred to as “the lessee/ licensee”/which ex ression shall, when the context so admits,
s

be deemed to include all the partners of the said firm their representative, heirs, executors,

administrators and permitted assigns).
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(4)-(4) The lessee/licensee is a4 & 1

(3) and (4) (Name of COMPANY)..s.iuiesimsiiaasasssssasaissassstssssorassssass a company registered 4
under (Act under which inCorporated).........cooummrirminriiiiiii .+ and

having its registered office at (address)
(hereinafter referred to as “The lessee / licensee” which expression shall, where the context

so admits. be deemed to include its cuccessors and permitted assigns), (4) of the other part.
WHEREAS The lessee / licer see has / have applied to the Competent Autherity
concerned in accordance with ‘he Karnataka Minor Mineral Concession Rules 1994,

(hereinafter referred to as thé. said Rules) for a quarrying lease / quarrying licence for

o'rtﬂ('naq 7’ ...... ﬁr"”‘d ........................ in respect of the lands described in part
1 of the Schedule hereunder written and has / have deposited with the State Government
the sum of Rs. ..5..5.Q.LQ0 . T iiiieeenenen.as security. AND WHEREAS the

Competent Authority. Dept. of mines and Geology has communicated his approval to the

grant of this lease / licence.

NOW THIS LEASE WITNESSETH that in consideration of the rents and royalties,
covenants and agreements by and in these presents and the Schedule hereunder written
reserved and contained and on the part of “ lessees / licensees’ to be paid observed and
.performed the State Government hereby grants and demises up to “the lessee/ licensee”
comes all those the quarrie. 'mines/strata/veins/streams and beds of /QS‘Q”"C{ (here
state the minerals) hereinafter and in the Scheduled refers to as the Said minerals situated,
lying and being in or under the lands which are refered to in Part I of the said Schedule,
together with the liberties, powers and privileges to be exercised or (enjoyed in connection
herewith which are mentioned in part II of the Schedule subject to restrictions and
conditions as to the exercise and enjoyment of such liberties. powers and previlages which
are mentioned in Part II of the said Schedule EXCEPT and reserving out are the demise
upto the State Government the liberties, powers and privileges mentioned in PART IV of
the said Schedule TO HOLD the premises hereby granted and demised upto “the lessees/

licensees from the: ... . L0 R RS- day of

.................................. years hence next ensure YIELDING AND PAYING of upto the State
Government the several rents and royalties mentioned in the part V of the said Schedule
at the respective times herein specified subject to the provision contained in PART VI of
the Schedule and the lessee |/ Lessees / Licensee/ Licensees hereby / covemant /
covenants with the State Government as in PART VIl of the said schedule expressed and
the State Government hereby covenants with the lessee/ lessees in Part VI of the
Schedule is expressed AND it is hereby mutually agreed between the parties hereto as in
PART IX of the said Schedule is expressed.

IN WITNESS WHEREOF these presents have been executed in manner hereunder appearing
the day and year first above written.

The Schedule above referred to \
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s _3% SIS ——— (Sop
_ ;:y LICENCE g

s .;\ll the tract of lands si atedj:{adga_{—"'edag’ ....... (Village / town) description of
area or areas) ... /e Vaet M‘%’ﬁq Sssasie st inasas e s nesennsennesnessasyanne in ( Mahal/ taluk)
 + (RS SN e F the Registration District T TTIEN, .. |
dlstnctand Distriﬁ!ct ........................................... -.(bearing S.Nos. /
F.S. NOS/Forest Coup Nos).... 9.6, (27, | ﬁ'.fa'.)....’.f?.%.}....:’.?.:...".ﬁ...(;ontaimng an area of

}2‘-2 Othlcreabouts delineated in plan hereto annexed and
there on coloured .......: 423 A ................... --...and bounded as follows:

on the North by

on the South by

™~

AS pes At

on the East by
and On the West of

hereinafter referred to “the said lands”

PART 11

LIBERTIES, POWERS AND PRIVILEGEf TO BE EXERCISED AND ENJOYED

B
THE LESSEES/LICENSEES S TO THE RESTRICTIONS AND
CONDITIONS
IN P I

1. To enter upon land and search for mine work etc.,

Liberty and power at all times during the ter

hereby demised to enter upon said lands
and to search for mine, quarry, bore, dig, drill

ffor win, work, dress, process, convert,carry
away and dispose of the said mineral, minerals.

2. To sink, drive and make pits shafts and inclines ete.,

liberty and power for or in connection with any of the purposes mentioned in this part

- . i1y .
to sink, drive, make, maintain and use in the said lands any pits, shafts, inclines, drifts,

levels, water ways and other works. '

| 3 ‘ _(L\‘.ﬁ\_i\c“ulf‘,’: s
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plant dressing floors furnaces, coke ovens, brick- kilns work-shops, store hou"

bungalows, godowns, sheds and other Buildings and other works and convenienges of th

like nature or under said lands, %‘, -w.,,..,

4. To make roads and ways etc., and use existing roads and ways.

Liberty and power for or in connections with any of the purposes mentioned in this part
to make any tramways, railways roads and other ways in or over the said lands and to use,
maintain and go and repass with or wihout horses, cattle, wagons, locomotives or other
vehicles over the same (or any existing tramways, railways, road and other ways in a (over

the said lands) on such conditions may be agreed to.

5, To get building and road materials ctc.,

5. Liberty and powers for or in connections with any of the purposes mentioned in
this part to quarry and get, ordinary Building stone and gravel and other building and road
materials ( except that of specified minor minerals) and ordinary clay and to use and employ
the same and to manufacture such ordinary clay into bricks or tiles and to use such bricks
or tiles but not to sell any such material, bricks or tiles on payments or royalties prescribed

in the said rules.

(Bracketed portion to be deleted in cases the lease/licence in for specified minor

mineral).

6. To use water from streams etc.,

Liberty and power for in connection with any of the purposes mentioned in this part
but subject to the rights of any existing or future lessee/ liccnsee and with the written
PErMISSION (..vvseeensvesnrinnin (any officer authorised by the State Government in that behalf)
to appropriate use of water from any streams, water-courses, springs or other sources in
or upon the said lands and divert, step up or dam any such streams or water-course and
collect or impound any such water and to make, construct and maintain any water course,
culverts, drains or reservoirs but not as to deprive any cultivated lands, villages, building,
or watering places for livestock of a reasonable supply or water as before accustomed nor
in any way to foul or pollute any stream or springs. Provided that the lessee/licensee shall
not interfere with the navigation in any navigable streams, nor shall divert such streams,

without the previous written permission of the State Government.

A
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8. Benefication and carrying away

Liberty and power to enter upon and use a
process, dress convert the said Minerals, prod

such benificiated /processed, dressed, converts

a sufficient part of surface of said lands for

roduce of the mines, quarries or works carried

substances dug or raised under the liberties

sufficient part of the said land to benificiate,
uced from the said lands and to carry away

d mineral/minerals.

9. To clear brush-wood and to fell utilise trees etc.

Liberty and power for or in connection with any of the purpose mentioned in this part

to fell and use any timber or trees or brush

ood now standing which hereafter may be

standing upon the reserved forest land, included within said lands, provided that not more

than

cleared in any one year nor the same place of

square

etres or such reserved forest land shall be

tender than once in every year and provided

that, the p}evious permission in writing from the Forest Department and forest Department

is obtained which permission shall be granted by the Forest Department under time to time

for an area, not exceeding ..... 1220

acres at a time on written application of the

lessees/licensees to the effect that the lessees/licensees requires/ require the additional

area for bona fide also immediate extention of quarrying operation under this lease / licence

and provided also that the exercice of the liberty and power expressed in this clause shall

be subject to the observance of the terms and conditions contained in the other part of this

schedule.

PART

i1

RESTRICTIONS AND CONDITIONS AS TO THE EXERCISE OF THE LIBERTIES

POWER AND PRIVILEGES IN PART II

1. No building ete., upon certain places.

No building or thing shall be erected, set up, placed and no surface operations shall be

carried on in or upon any public pleasure ground, burning or burial ground or place held

sacred by any class of persons or any house or village site, piblic road or other place with

the State government may determine as public

prejudicially affect any building work, property

ground nor in such manner as to injure or

or rights of other persoris and no land shall

be used for surface operations which is already occupied by persons other than the

Government for works or purposes not include

interfere with any right of away, well or tank.

VM/ }5
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il in this lease/licence. They shall also not

)\, ct,’l Q\thﬁﬂ L
%

gy s RO
i RD:L“ Wk 4
-s-l'-_,.--l.;' i




ich has not already been used fqr}\s _
operations the lessee/licensee shall give to the Competent Authority, sixty davségreﬁQus
notice in writing specifying the name or other designation of the situation and the mﬁéﬂ; m
of the land proposed to be so used ard the purpose for which the same is required and fhé}-
said land shall not be used if obje~tion is issued by the competent authority within one
month after the receipt by him of such notice unless the objections so stated shall on

references to the State Government be annulled or waived.
3. To cut trees in the unreserved lands.

(a) The lessee/licensee shall not cut or injure any tree in the leased/licenced areas

without the previous sanction in writing of the Competent Authority.

(b) Notwithstanding anj}thing contained in sub-clause (a) the lessee/ licensee shall not
cut or injuré any tree in leased/ licensed area falling within reserved/protected forest
without the previous permission in writing from the Forest Department or the Office
authorised by the Forest Department in this behalf.

4. Permission for surface operations in a land not already in use:

Save as provided in clause 9 part II of this schedule, the lessees/licensees shall not
without the previous sanction from the Forest Department cutdown or injure any timber
or trees on the said but, may, without such sanction clear away any brush-wood or under-
growth which interferes with any operations authorised by these presents and notwithstanding
anything contained in this shedule shall not enter upon any reserved forest included in
the said lands without seven days previous notice in writing to the Forest Department or

the officer authorised by the Forest Department.
5. No mining operations within 50 meters of public works etc.

The lessee/licensee shall not work or carry on allow to be worked or carried on any
quarrying operations at or to any point within a distance of 50 meters if no blasting is
involved from the boundary of any railway line except with the previous written permission
of the Railway administrative concerned or from the boundaries or reservoir ca.nal,
hightention electric line or other public works. or buildings or inhabited site except with
the previous permission of Government or any other officer authorised by the Government
in this behalf and otherwise than in accordance with such instructions, restrictions and
conditions and either general or special which may be attached to such permission. The
said distances of 50 metres or 200 metres shall be measured in the case of railway Reservior
or canal horizontally from the outer to of the bank of the outer edge of the cuiting as the

case may be and of building horizontally from the plinth therof.

5




R to compensation as may be mutual

by the Competent Authority or any other

AR LR REL N ik

f access thereto. Provided that no substantial

by such holder of licences or leases to the

1ese presents and the lessee/licensee shall be

ly agreed upon between the lessee/licensee and

such holders and in events of disagreement such fair compensation may be determined

officer authorised by the State Government in

respect of all loss or damage sustained by the lessee/ licensee by reason of or the exercise

of this liberty.

7. if the said lands or part thereof are forest lands the lessees/ licensees shall take all

steps to ease the slopes and restore top so

il in.lands worked out, exploited or mined and

it shall be open to the Government to afforest such lands even during existence of the lease.

PART IV

LIBERTIES, POWERS AND PRIVILEGES
1. To work other minerals.

Liberty and power for the State Go

authorised by it in that behalf to enter into

RESERVED TO THE STATE GOVERNMENT

vernment or any lessee/licensee or persons

and upon the said lands and to search for win,

work, dig, get, raise, dress, process, convert and carry away any minerals other than said

minerals and any other substances and for those purposes to sink, drive, make erect,

construct, maintain and use such pits,
waterways, airways, water courses, drains
canals, tramways, railways and other work

or convenient. Provided that in the exerc

shafts inclines drifts, levels and other lines,
reservoirs engines machinery. plant buildings
and conveniences as may be deemed necessary

ise of such liberty and power no substantial

hindrance or interference shall be caused to with the liberties powers and privileges of the

lessee/licensee under these presents and that the lessee/licensee shall be entitled to such

fair compensation as may be mutualfy agree upon or in the event or disagreement as may

be determined by the Competent Authority

appointed by the State Goverment in respect

of all loss or damage sustained by the lessee/licensee by reason or in consequences. of

the exercise of such liberty and power.
2. To make railways and roads.

Liberty and power to the State Governme

nt or Central Government of construct any road,

railways or canal reservoir or to carry electric or telephone lines in or over the lands under

the lease/licence is reserved.

Provided that before such liberty or power is exercised a notice of not less than thirty

pr? ”?,L
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3. Liberty and power to the State Government to determine, at any time by
L}

lessee/licensee a notice in writing the lease /licence if the area for which the le

has been grénted or any part therof is required by the State Government for )
purpose and a declaration under the signature of the Director that the area, or as the cagé‘
may be, the part of the area is so required shall, as between the lessee/licensee and the

Government, be conclusive.

On the determination of the lease/licence under this power the area under the lease/
licence shall be resumed by the Government and the lessee/licensee shall be paid such
compensation as may be determined by an officer appointed by the Government for the
purpose and in assessing the amount of corr;pensation, the officer so appointed shall be
guided by the principles laid down in the Acquisition Act, 1894, for such assessment.

PART V
RENT AND ROYALTIES RESERVED BY THE LEASE

1. Rate and mode of payment of dead Rent

As from the day of .. .Lg .......... e ... 204 Fduring the subsitance of lease/licence,
the lessee/licensee shall pay the dead rent in advance at Rs ........cccovvinvinannnnnns per Acre

per annum as per Schedule [ in accordance with Rules.
2. Rate of mode of payment of royalty

The lessee/licensee shall pay royalty in advance to Government in respect of minor
minerals removed or consumed by him or his agent, manager employee, contractor or buyer

at the rates prescribed Schedule 2 in accordance with the Rules
3. Mineral Despatch Permits.

The lessee/ licensee or his agents, managers, cmployees, contractors or buyers/
consumers shall not move the mineral quarried without obtaining valid Mineral despatch
Permit ( in short PERMIT ) issued by the Competent. Authority may order for determination
of the lease/licence with the prior approval of the Controlling Athority.

4. Penalty

Subject to the provision of clause (3) of this part, any lessee/licensee or his agents,
managers, employees, contractors consumers or buyers contravening the above clause and
transport mineral without valid PERMIT, such persons will be liable for penalty at 5 times

of royalty,if any lessee/licensee or his agent etc., or buyers continue to indulge in such
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c523-3

F . /PROVISIONB RELATING TO THE RENTS AND ROYALTIES
ii 3o ,/
Wd Royalties to be free deduction etc.,

The rents and royalties in PART V of this!Schedule shall be paid from any deductions

the State Government at District- Sub Treasury at ........ aiChuy and in such
manner as the Competent Authority may prchﬁbe.

2. Mode of Computation of Royalty

For the purpose of computing the said roy?ltics the lessee/licensee shall Keep a correct
account of the mineral/ minerals actually produced from the quarries/ mines, Lands and
despatched from the quarry and maintained stock, in the from pfescribed by 'Government/
competent Authority. The lessee/ licensee shahl also Keep a correct account of the number
of persons employed therein and shall also xqaintained a complete set of plans and cross
sections of the quarry and furnish to the Competent Authority concerned such imformation,
reports and returns as required from time to time under these Rules together with
representative samples of minerals and processed materials from the same obtained during
the operations. The accounts as well as quanjtity (in volume or in weight as the case may
be) of the mineral/minerals in stock or in the process of despatch from the quarry may be
checked by any officer authorised by the State Govenment and or by the Competent
Authority. |

3. Course of action if rents and royalties are not paid in time.
| :
Should the royalty and/or rent reserved and made payable by the lessec/licensee is not

paid within thirty days after the date fixed in lease/licence for the payment of the same.
State Government may enter upon the premises and restrain all or any of the mineral or
beneficiated /processed or movable property lere and may order the sale of the property
to restrained or so much of it as will suffice of the satisfaction of the rent and royalties

due, and all cost and expenses occasioned by: the non-payment thereof.

3A. if the lessee or licence makes any default in the payment of royalty or dead rent payable
under rule 26, the competent authority shall give notice to such lessee or licences, requiring
him to pay the royalty or dead rent within sixty days from the date of reccipt to the
notice.failing which the competent authority may, without prejudice to any other action that
may be taken against lessee or licence the lease or licensee or forfeit the whole or part

of the Security Deposit.

4. Any rent,royalty tax fees, penalty or other sums due to Government under said Rules
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arrears of land revenue

THE COVENANTS OF THE LESSEES/LICENSEES

1. Lessees to pay rents, royalties.

S
(1) The lessee/ licensee shall pay the rents and royalties reserved by this lease /licence

at such times and in the manner provided in PART V and VI of these presents and also
may and discharge all taxes, cesses, rates assessments and impositions whatsoever being
in the nature of public demands which shall from time to time charged, assessed or imposed
by the authority of the State Govrnment upon or in respect of the premises and works of
the lessee/lessee in common with other premises and works of alike nature except demands

for land revenue.
2. To maintain and Keep boundary marks in good order.

The lessee/licensee shall at his own expense erect and at all times maintain and Keep
in repair boundary marks and pillars according to the demarcation to be shown in the plan
annexed to this lease/licence. Such marks order and pillars shall be sufficiently clear of

the shrubs and other obstructions as to allow easy identifications.
3. To commence operations within a year and work in a workman like manner

Unless the Competent Authority for good cause permits otherwise the lessee/licecsee
shall commence operation within a year from the date of execution of the lease/licence and
shall thereafter at all timés during the continuance of this lease licence search for, win, work
and develop the said minerals without voluntary intermission in proper skilful and workman
like manner without doing or permitting to be done any unnecessary or avoidable damage
the surface of the said lands or the crops, buildings or other property thereon. The lessee/
licensee shall prevent waste by removal of over burden careful storage of waste, drainage
and removal of valuable minerals. For the purpose of this clause quarrying operations shall
include the erection of machinery, laying of a tramway or construction of a road in
connection with the quarry, The lessee/licensee shail not dump the overburden or waste
rock or mineral on the workable deposit. if lessee/ licensee does not find suitable place
to dump the waste mineral generated from the quarry within the leased/licenced area he
may dump in nearly Government land obataining prior approval from Competent Authority

writing.
4. To indemnify Government against all claims.

The lessee/licensee shall make and pay such reasonable compensation as may be

assessed by lawful authority in accordance with the law in force on the Subject for all

10
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e/sud Keep in good condition pits shafts etc.,

S ee/licensee shall during the substance of this lease/licence well and sufficiently
“sEetre and Keep open with timber or other durable means all pits shafts and make and
maintain sufficient fences to the satisfactii!on of the State Government round every such
pit, shaft or working in the said lands, exc;ept such as may be abondened accessible free
from water and foul air as far as possible. The lessee/licensee shall also take adequate

steps to ensure that: '

(a) Height and widths of trenches in open quarries are properly maintained to facilitate

easy removal of the mineral and the muck.
|

(b) The working faces are always Kepti clean.

(c) The mineral and or benificiated, pr#}cessed, dressed products there from won are
staked in suitable dimensions and each such stock is numbered or marked in a

manner prescribed by the Competclf'lt Authority
(d) The proper sanitation of the area kased /licenced to him maintained.
6. To strengthen and support the quarry to necessary extent.

The lessee/licensee shall strengthen and suport to the satisfaction of the Railways
administration concerned or the State Government or any other Competent Autority
controlling the provisions or the any law for the time being in force relating to the working
of quarries and matters affecting safety health and labour matter as the case may be any
part of the quarry which in its opinion requ!iures such strengthening of suport for the safety
of any railway, reservoirs, canal, road, hig#'l tension electric line and other public works

or structures. '

7. (1) The lessees/licensee shall submit f;rom time to time or when required progress
reports to the Director of Mines and Geology, along with analysis and representative
sample of the minerals collected during the quarrying operations as also the
periodical returns prescribed in the said Rules or in manner prescribed by him from

time to time.

(2) The lessee/licensee shall submit to| the Director of Mines and Geology. the
Competent Authority and any other officer as may be specified by the Director of
mines and Geology in the behalf, quarterly returns in FORM-Q and annual retruns
in FORM.Y appended to the said rules, for each financial year ending 31st march,

before the 30th April of the Succeecﬁing year, and to allow inspection of working.

11
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or land comprised in the lease/licence for the purpose of inspecting, examining,’ @ j#-mg
and making plans thereof. sampling and collecting any data and the lessee/ llcel}\s%' shaﬂ-.

with proper person employed by the lessee/licensee and acquainted with the mine/ quarry;

under the Rules in the behalf to enter upon the premises including any bulldmg exca

and works effectively assist such officer agents servants and workmen in conducting every
such inspection and shall afford them all facilities, information connected with the working
of the quarry which they may reasonably require. Such officer may issue such reasonable
directions as he may deem fit to prevent wasteful extraction of minerals and it shall be
the duty of the lessee/licensee, his/ their agent/manager to carry out directions within
such period as the officer may specify if the lessee/licensee, his/their agent or
management fails to carryout such directions within the specified period, the Competent
Authority may detemine the lease/licence or may impose a penalty not exceeding twice

the amount of the annual dead rent.
9. To report accidents.

The lessee/licensee shall report all accidents to the Director of Mines and Geology the
District magistrate and the District Superintendent of Police concerned, in case of any
accident causing death or serious bodily injury or serious injury. to property or seriously
affecting or endangering life or property which may occur in the course of the operations
under this lease/licence the lessee/licensee shall send a complete report without any delay

_of such an accident to the said officers.
10. To report discovery of other minerals.

Whenever the lessee/licensee shall find, in the said lands. any mineral other than the
said mineral/minerals the lessee/licensee shall immediately report such discovery in
writing to the Competent Authority with full particulars of the nature and position of each
such find.

11. The lessee/licensee shall, at all times, during the said term Keep or cause to be Kept,
at an officer to be situated upon or near the sid lands, correct and intelligable books of

accounts which shall contain entries, showing from time to time.
(1) Quantity and quality of the said mineral/minerals realised from the said lands.

(2) Quantity of the various qualities of the said mineral/minerals beneficiated,

processed or converted.

(3) Quantities of the various quantities of the said mineral/minerals sold at the quarry

head or despatched to any mineral processing units, granite cutting and polishing
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{fumber of persons employed T the mines or work or upon the said lands

ifying nationality, qualifications and pay of the technical personnel.

(ti’T Such other facts, particulars and cirs}*:umstances as the Competent Authority or the
Director of Mines and Geology may from time to time require and shall also furnish
of charge to such offices and at such times they may prescribe true and correct
abstracts of all or any such books of accounts and shall at all reasonable times allow
such officers or any officers at the State Govenment shall , in the behalf appoint,
to enter into have free access to, for| the purpose of examining and inspecting the

said books of accounts and to make copies thereof and to make extracts there from.
12. To maintain plans etec.,

the lessee/licensee shall at all times during the said term maintain at the quarry officer
correct, intelligible. Up-to-date and complete Contour and Geologoical plans and cross
sections of the quarries in the said lands. They shall show all the operations, workings
and all the trenches, pits and drilling made by the lessee/licensee in the course of operations
carried on by him/them under the lease/licence. The lessee/licensee shall update such
quarry plans and section at the end of each year or any period specified from time to time
and the leseee/licensee shall furnish free of charge such plans sections and mineral
specimens, to the Competent Authority whenever these required. Accurate records of

trenches pits and drilling shall show:-
(a) The sub-soil and strata thfough which they pass.
(b) Any other minerals encountered.

(c) Any other mater of interest and all data required by the State Govenment the

Competent Authority from time to time.

13. To abide by the Provisions of the laws in force in respect of labour welfare, safety

measures, ecology and environment.

The lessee/licensee shall be bound by the provisions of law to abide by the provisions
any laws for the time bein"g in force of the laws in force in relating to ecology and
environment, of the laws in force in the working of the quarries (Mines in respect of labour
welfare and minerals) are matters affecting safety measures, ecology safety health and
convenience of and environment. The lessee/licensee employees or the public. The lessee/

licensee shall abide by the conditions laid down in the payment of wages act 1936 (Central

13
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Act, 1974,

14. The lessee/hcena.ee shall respect all existing rights of way, water and ot,];ler hahqlnents
and shall not carry on mining/quarrying or other operations under the said ﬁ‘ﬁg{ nce

in any way than as prescribed under the Rules. w_-._

15. Government indemnified from paying compensation for injury to third parties

The lessee/licensee shall make and pay responsible compensation for all damage, injury
disturbance to person or property which may be caused by or on the part of lessee/licensee
in excreise of the liberties and power granted by these presents and shall at all times have
harmless and kept indemnified the State Govenment from and againist all suits, claims
and damages which my be brought or made by any person or persons in respect of any such

damage, injury or disturbance.

16. Not to obstruct working of other minerals

The lessee/licensee will excercise the liberties and powers Leicby granted in such a
matter as to offer no unnecessary or reasonable avoidable obstructions or interruption to
the development and working within the said lands of any minerals not included in this
lease/licence and shall at all times afford to the Central and State Government and to the
holder quarrying lease, of quarrying licence and prospecting licence or mining lease in
respect of any such minerals or any minerals within any land adjacent to the said lands
as the case may be reasonable means of access and safe and convenient passage upon and
across the said lands to such minerals for the purpose of getting working. developing and
quarrying away the same provided that the lessee/licensee shall have receive reasonable
~ compensation for ahy damage or injury which he may sustain by reason or in consequence

of the use of such passage by such lessee/licensee or holders of prospecting licences.

17. Lessee shall deposit any additional zvnount necessary equal to the security deposit

Whenever the security deposit as provided in the 9(1) and 2(1) of the said Rule or any
part theereof or any further sum hereafter deposited with the State Government in
replenishment thereof shall be forfeited or applied by the Competent Autherity oursuant
to the power hereinafter deciared in that behalf the lessee/licensee shall deposit with the
State Government such further sum as may be sufficient with the unappropriated part
thereof to bring the amount in deposit with the State Government up to the sum of equal

to the said full security deposit amount. N

18. Delivery of working in good order to State Government after determination of lease

The lessee/licensee shall at the expiration or sooner determination of the said term

or any renewal thereof deliver upto the State Government all mines, quarries, pits, shafts,

14
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inclines, ?i orks now existing or here affe

lands uch as have been abandoned with the sanction of the Competent Authority
in angh
struet

upon or under the such lands and all such machinery set up the lessee/licensee below

and fair cource of working all engines, machinery, plant, buildings,

s, other works and conveniences which at the commencement of the term were

ground level which cannot be removed without causing injury to the mines, quarries or
works under the said lands (except such of the same may with the sanction of the Competent
Authority) and all buildings and structure of bricks or stone erecteci by the lessee/licensee
above ground level in good repaired order and condition and fit in all respects for further

working of the said mines and the said minerals.
19. Right of pre-emption.

(a) The Government shall from time to time and all times during the said terms
have right to be exercised by notice in writing to the lessee/licensee of pre-
emption of the said minerals (and all products therefore lying in or upon the
lands hereby demised or elsewhere under the control of the lessee/licensee
shall with all possible expedition deliver all minerals or products of minerals
purchased by the State Government under the power conferred by this provision

be exercising the said right.

(by In the events of the existence of Sttte or War or emergency (of which existence
the President of India shall be the

the Gazette of India shall be conclusive proof) the State Government with the

sole judge and a notification to his effect in
consent of the Central Government shall from time to time and all times during
the said term have right to be exercised by a notice in writing to the lessee/
licensee shall forth with take possession and control of the works plant,
machinery premises of the lessee/licensee on or in connection with the said
lands or preparations under the lessee/licensee and during such possession or
control the lessee/licensee shall confirm and obey all directions given by or on
behalf of the Central or State Govenment regarding the use of employment of
such works, plants premises and minerals, PROVIDED THAT after compensation
which shall be determined in default of agreement by the State Government
shall be paid to the lessee/licensee or all loss or damage sustained by him/them
by reason or in consequence of the exercise of the powers conferred by this
clause and PROVIDED ALSO that the¢ exercise of such powers shall not determine
the said term hereby granted or affect the terms and provisions of these presents
further than may be necessary to giye effect to the provisions of this cause. The
Government or the Competent Authority shall have the right to dispose of the
minor mineral waste generated during the course of quarrying in accordance

with the provision of Schedule 2.
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20 Not to light fire .in forest Areas

" The lesseelhcensee shall not light any fire upon the said lands if lying, mt{]h f':ae
reserved forest except under such conditions as the Forest Department may 11'1 wn:thng
specify and the lessee/licensee and his/their workmen and employees shall renc@f Erglﬁpt
assistance in extinguishing any fire on the said lands or in their vicinity. The lesseef
licensee shall be liable for all damages resulting from fire caused by the act or omission
of the lessee/licensee or his/ their employees and shall pay such compensation for Forest
Department. The decision of the Forest Department as the amount of compensation payable

by the lessee/licensee shall be final and binding on the lessee/licensee.

21. No right over produce other than minerals, ores mentioned in the lease/licence

(a) The lessee/licensee shall not remove any other produce except the minor
mineral mentioned in this lease. The lessee/licensee shall without delay, report
to the Competent Authority and the Director of Mines and Geology, the discovery
in this areas, comprised in his/their lease/licence of any minerals not

specified in the lease.

(b) If any mineral/s not specified in the lease/licence is/are discovered in the
leased /licenced area hefthey shall not win and dispose of such mineral/s,
without obataining lease/licence therefore If he fails, they fail to apply for such
lease/licence within three months from the discovery of the said mineral/
minerals, the Competent Authority may grant a lease/licence in respect of such
mineral/minerals to any other person/persons in respect of such mineral/

minerals to any other person/persons.

(c) Without the prior permission of the Director of Mines and Geology the lessee/
licensee shall not use the minor minerals quarried under these rules for a

purposes which will classify them as major minerals.

22 . The lessee/licensee shall make available to the Government of India beryl or any
other “Substance prescribed” under Section of the Atomic Energy Act (Act XXIX of 1948) if

they are found to occur in the said lands.

23. The State Government shall be immune from the lessee/licensee claims for damge
and account or any having been included in this lease which may subsequently be

discovered have not been available for the lease.

24. The lessee/licensee or his assignees shall not erect by building in contravention
of the provisions of any law for the time being in force relating to the erection of buildings
or in contravention of any order is issued by any officer or authority composed to issue such
order any such law within whose jurisdictiore the leased area is situated.

25. The lessee/licensee shall abide by such reaSonable instructions and direction as
may be issued by the Director of Mines and Geology from time to time regarding conservation

and development of minerals.

P 3 16

: O/{'.\_.ﬁ A




performing all the covenants and agreements h

("I)’ ‘Lessee /licensee paying the rents and 1

ly

oyalties hereby resereved and observing and

erein contained and on the part of the lessee/

licensee is to be observed and performed sha? and may queitly hold and enjoy the rights

and premises hereby demised for and during the term hereby granted without any unlawful

interruption from or by the State Government

2.

3.

4. Refund of Security Deposit.

To renew

Liberty to surrender this lease/licence.

On such date as the competent Autl

observe and perform the several c

If the lessee/licensee be desirous
by demised or of any part of them
hereby granted and if he/they give
writing twelve months before the e;

the said Rules and shall pay the re

, or any person rightfully claiming under it.

of taking lease/licence of the premises here
for a further term on the expiry of the term
> the Competent Authorty an application in
xpiry of the leasee/licences as prescribed in
>nts and royalties hereby reserved and shall

ovenants and agreements herein contained

and on the part of the lessee/licensee to be observed and performed upto the

expiration of the term hereby gran

ted the Competent Authority will upon his/

their executing and delivering to the State Government if required a counterpart

thereof execute and deliver to the
the said premises for the further

licence at such rents and royaltie

lessee/licensee a reneval lease/licence of
term not exceeding the term of this lease/

s and no such terms and subject to such

convenants and agreements including this present covenants to renew as shall

be in accordance with the said Rules

(name of minerals) on the day next

granted.

applicable to .0, rﬁi:nﬂ%?’ ..... ;Q‘?.‘;’."..C.‘?; ........

following the expiration of the term hereby

The lessee/licensee shall be at librety to surrender this lease/licence by giving

notice of not less than three month

no fresh liability shall accure to

s in writing to the Competent Authority and

the lessee/licensee from the date of such

surrender provided that all the Government dues on rents, royalties and taxes

shall be declared off arising upon

17

the date of surrender.

ority may within two months after the

i F&Q

AJuf.l
w

wil mETRE

)

/9*'52’

55868 3},&3

&) 03€ ¢ 5o

E'C"



PART IX

GENERAL PROVISION

1. Breach of conditions.

In case of breach of any of the conditions of the lease other than mentioned in clause
2 and 3 of this part then the Competent Authority may require the lessee/licensee or his/
their assigns to pay penalty not exceeding an amount equivalent to twice the amount of

the annual dead rent specified under clause I part V.
2. Obstruction to Inspection.

In case lessee/licensee or his/their assignees does/do not allow or obstruct entry or
inspection by the Officers authorised by the State Govenment the Competent Authority may
cancel the lease and forfiet the whole or part of the deposit made under Rule 9(1) and 21(1)
of the said Rules.

3. In case lessee/licensee or his/their assignees commit any breach of any of the
conditions specifies in the clauses sub rule (1) and (2) of rule 6 of the said Rule then and
in any such case the Competent Authority shall give notice in writing to the lessee/licensee
or his/thier or assignees as the case may be, asking him/them to remedy the breach within
thirty days from the date of the notice and if the breach is not remedied within such period
the Competent authority under the said Rules determine the lease provided that nothing
therein contained shall debar the State Government from enforcing any other right or
remedy that the State Government may have against the lessee/licensee or his/her

assignees under any other provisions hercin contained.

4. To pay penalty in case of breach.

In case of the breaches of the covenants and agreements by the lessee/licensee or any
other officer authorised by the Government on which aforesaid notice has been given the
Competent Authority under the said Rules in lieu of Giving notices, may impose such

penalty appropriate in accordance with the sub-Rule (3) of Rule 6.

S. If the lessee/licensee ceases/cease to work the quarry for a continuous period of one

year the lease/licence shall liable to cancellation as per the Rules.

Provided that the lease/licence shall not be cancelled. If the lessee/licensee are
prevented from working the quarry owing to some reasonable cause or if the lessee/licensee

ceases/ cease to work with prior permission of the Competent Authority.

18
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g hy dispute rgarding their lease/licence or any other matter or thing,
erm or condition in the lease/ iicence anything connected with the quarries
3 |

; S specified in this lease/licence or the working or nonworking of the quarry

opefé‘qu u“‘ f the lease/licence, the amount o | payment of royalty or dead rent or its mode
of paymentto the Competent Authority it shall I:;I;efqrred to the Government whose decision
|

shall be final and binding on the lessee/licen

7. Omitted.
8. Lessee/licensee to remove his properties on the expiry of lease.

The lessee/licensee having first paid and discharged the rents and royalties payable by
virtue of these presents may at the expiration or sooner determination of the said terms
or within three months thereafter (unless the lease/icence shall be determined under
clause 1 and 2 or this PART and in that case at axiny time not less than three calender months
after such determination), take down remove for his own benefit all or any engines,
machinery plant, building structures, tramwlays, railways other works erection and
conveniences which may have been erected set up or placed by the lessee/licensee in or

upon the said lands and which the lessee/licensee is /are bound to deliver to the State
|

Govenment under clause 18 of PART VII of this ‘;.Schedule and which the State Government
shall not desire to purchase.

9. Forfeiture of property left more than six months after determination of lease.

If at the end of three months after the expiriation or sooner determination of the said
term or after the date from which after determination of lease any surrender by the lessee/
licensee of part under the provisions contained in Clause 3 of PART VII of this Schedule
become effective there shall remain or upon the l.iaid land or the surrendered part or parts
thereof the case may be any engine, machine | » plant, building, structures, tramways,
railways and other work, erections and conve:['iences or other property which are not
required by the lessee/licensee in connetion wiﬁfh his/ their operations in these parts of
the said lands which he/they has /have surrendiered or in any other lands held by him/
them under quarrying lease the same shall not r!ernoved by the lessee/licensee within one
calender month after notice in writing requirin!g their removal has been to the lessee/
licensee by the State Government be deemed to become the property of the State
Government and may be sold or disposed of in su:ch manner as the State Government shall

deem fit without liability to pay compensation or to the lessee/licensee in respect thereof,
10. Service of notice. ‘

Every notice by these present required to be given to Service notice. The lessee/licensee

shall be given in writing to such person resident |0n the purpose of receiving such notices
|

1
\Le @msﬂfﬂ.. E



qa

and if there shall have been no such f"n':;ent they every such notice Sj{‘!?'l‘ﬂ sent to
the lessee/licensee by the registered post addressed to the lessee/licensee at the ra.ddress
recorded in this léase/licence or at such other address in India as the leseeejllcinﬁjnav
form time to time in writing to the State Govenment designate for the reeipt of«potices
and every such service shall be deemed to be proper and valid service upon"thé‘:'liﬁscc /
licensee and shall not be questioned or challenged by him. ol

11. In respect of quarrying leases consisting of an area of five acres and more a quarrying
plan containing the particulars specified in clause (c) shall be submitted by the lessee within
six months from the date of grant of lease as per sub-rule 3(a) of Rule 18 of K.M.M.C. Rules

1994.
12-

In Witness whereof these presents have executed in the manner here under apprising

the day and year first above written.
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TRANSLATED COPY

SPECIAL CONDITIONS

. The lessees are liable to pay the Average Additional Payment on the

royalty required to be paid for sand quarrying, District Mineral
Foundation Fund and any other fees payable as per the instructions of

this office in accordance with ‘thc Government Order.

Use of mechanized boats and dredging machines in sand quarrying are

prohibited.

. The boundary points identified and demarcated to be maintained

properly by the lessee at his own cost and protect suitably.

. The sand quarrying shall condiucted from 6.00 am to 6.00 pm only.

Provision has been made to usage of J.C.B. and Screening in sand
quarrying in river bank subject to the guidelines issued by the Ministry
of Environment Forest and Climate Change from time to time.
Provision has been made to use of dumpers, wheel mounted loaders

for loading of sand without causing any damage to the river bed.

Out of total production 25| Percent of the sand is given in the
Environment Clearance shall be provided to given to the Ashraya
Yojane Project, Government Works and other community development

works.

If the lessee violates the conditions and regulations prescribed in lease
deed or conditions issued by the District Sand Committee the
department reserves the right to cancel the quarrying lease by giving
one month’s notice without assigning any reason, the lease can be

cancelled and necessary action can be taken against the lessee.



8. The sand quarrying should be conducted as per Environment Pollution
Regulation Act and Karnataka Minor Mineral Concession Rules, 1994.
Lessee shall pay cess, taxes and all other applicable fees as per the

rules.

9. In accordance with the demand, the lessee himself to arrange for
human resources for manual sand mining in river bed. With respect to
this. the lessee is liable to adhere to the rules of the Labour

Department.

10.The Lessee cannot sell the sand above the price prescribed by the

District Sand Committee.

I 1. The successful bidder after obtaining lease, identify stockyard within a
distance of 200 meters from the Sand block at his own cost and
compulsorily furnish the details of the stockyard to the District Sand

Committee.

12.The sand transported from each sand block/stock yard to be transported

with the mineral dispatch permits through G.P.S. fitted vehicles

13.For transporting the sand removed from the sand quarry, the MDRO

and MDP should be obtained compulsorily.

14. Provision has been made to grant the sand quarrying lease for a period
of 05 years to the final successful bidder. There is no provision to
renew any sand quarrying lease except to the sand quarrying leases

granted to the Government owned organizations.

15.After taking all precautionary measures in the sand lease area prior to
the expiry of the lease, provision has been made to surrender the lease
after obtaining permission from the District Sand Committee without

giving any compensation to the lessee.



3
16.The District Sand Committee will fix the maximum price for selling of
sand after taking into account the expenses for extraction of sand,
payment of royalty, applicable taxes, environment protection fee,
expense for transportation of the sand from the river bed to the
stockyard, payment of District Mineral Foundation Fund, expenses for

stacking, loading and unloading charges etc.

17.The District Sand Committee shall right to direct the lease holder to
sale the 25% of sand produced in sand quarries to the government
works or low income housing schemes and other similar works without

exceeding the schedule rates of the Public Works Department.

18.1f any mishap occurs to the employees/staft/ lorry and tippers in the
quarrying area, the lessee is directly responsible for the same and the

Department will not give compensation in any manner.

19.To properly maintain sand quarrying area, stock yard, approach road
by adapting C.C.T.V. To produce the recordings at the time of

inspection by the officers of the department.

20.Sand mining is prohibited within 500 mtr of drinking water supply to

village and town area.

21.The lessee shall obtained mineral dispatch permit while the

transportation of sand from sand block or stockyard.

22.G.P.S./ R.F.LD. instruments shall compulsory fitted with sand

transporting vehicles and integrated with GPS tracking system.

23.Sand quarrying cannot be conducted without obtaining approved
quarrying plan and environment clearance. After completion of the
period (2 years), the Environment Clearance Certificate to be got

renewed from the District Environment Impact Assessment Authority
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4
and then commence extraction of sand. The sand quarrying activities
should be conducted in the leased area by following all the conditions
prescribed in the Environment Clearance Certificate and in the Quarry

Plan.

24, Preparation of Quarrying Plan, approval, Environment Clearance
Certificate and other statutory documents to be obtained by the lessee
at his own cost and follow their conditions during sand mining. The

duration of quarrying of sand is limited from 6.00 am to 6.00 pm.

25.The other sub production and other minor mineral generated during the
sand quarrying to be used by the lessee for rehabilitation of river bed as
per Chapter-11A and Rule 24 of Karnataka Minor Mineral Concession
Rules, 1994 and as per the conditions of the Environment Clearance

Certificate and Rule 8-N.

26.The lessee shall produce a minimum 50% of the quantity prescribed in
the Environment Clearance Certificate, failing which the he shall pay

royalty and other applicable fees for minimum prescribed production.

27.The lessee should sold the sand at the maximum rate fixed by the
District Sand Monitoring Committee and display the maximum rate of

the sand prescribed in a name board in the leased arca.

If it is found that any of the above conditions is violated, necessary
action will be taken or the sand quarrying lease will be cancelled subjecting

to th¢ decision of [h(. District Sand Monitoring Committee.
TRUE Ce m,

sk oo ok

] ALY L)

- da@om &a%
“ed &sd gl & DS 'aca&ﬁ
oom Senn, cochedndd



| GOVERNMENT OF KARNATAKA
DEPARTMENT OF MINES & GEOLOGY

QUARRYING LEASE JLICENCE DEED
(FORM-E)
Quarrying Lease/licence No.@:@.:‘:z [Q ;S..::-...&.t\&@t?!.:@ ...................
Namielof Lesses/lickoare Shnt DL S0mBB. . .....cvnvcimrsci s
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he INDENTURE made this ......

Government” which expressioﬁ shall, where
his successors in office and assigns) of the
individual.

.

BETWEEN THE GOVERNOR OF ' KARNATAKA.

QUARRYING LEASE/QUARRYING LICENCE

(Specified Minor Mineral/Non-Specified Minor Mineral)

¥.oday of e T8 Ly I

20p F-

(Hereinafter referred as the “State

the context so admits, be deemed to include

one part and when the lessee/licensee is an

(1)-(1) When the lessee/licensee in an individual :

1. (Name of the Perso

MAND

Asarnbd e

.................... of  (Address and occupation)

?&:qu....@@@.&..ci ...... cHeoguad L DS ReyulizoJe

................ (hereinafter referred to as “the

lessee/licensee” which expression shall, where the context so admits. be deemed to include

his heirs, executors, administrators,rerpresentative and permitted assigns)

(2)-(2) When the lessees/licensees are

more than one individual

1. (Name of the person).........coecovuueveeioiboeeeeiieeiieeeeeepeene of (Adress and occupation)

licensee” which expression shall, where the ¢

respective heirs, executors, administrators,

(3)-(3) When the lessees/licensee is a

2. (and (3) (Name of person)

(Name of Person)

................................... of address and

and (2) (Name of Person)
(hereipafter referred to as “the lessee/
ontext so admits, be deemed to include their

representive and other permitted assigns).

registered firm or Syndicate

.................................. and (Name of Person)

() DR, and (Name of Person)

........................................................................ -..of (address)............................all carrying on
business in partnership at ( dress of the firm or syndicate)

............................................... registered ufider

(Act which registered) .................... (hereinafter

referred to as “the lessee/ licensee” which expression shall, when the context so admits,

be deemed to include all the partners of the s

administrators and permitted assigns).

aid firm their representative, heirs, executors,

1 "‘*—L\“‘J ata=

.(_.L‘*’

el : R Y P e




having its registered office at (address)

(hereinafter referred to as “The lessee / licensee” which expression shall, where- the wc\ori xt
so admits. be deemed to mrlude its successors and permitted assigns), (4) of the o‘thqéupgrm

]
WHEREAS The lessee / licensee has / have applied to the Competent Aﬁth%

concerned in accordance with the Karnataka Minor Mineral Concession Rules 1994,

(hereinafter referved to as, the said Rules) for a quarrying lease / quarrying licence for
AO): Qdns SQSLQZK .. in respect of the lands described in part
1 of the Schadule hereunder written and has / have deposited with the State Government
the sum of Rs. &1459901"&35&11“3! AND WHEREAS the
Compeient Authority. Dept. of mines and Geology has communicated his approval to the

graut of this lease / licence.

NOW THIS LEASE WITNESSETH that in consideration of the rents and royalties,
covenants and agreements by and in these presents and the Schedule hereunder written
reserved and contained and on the part of “ lessees / licensees’ to be paid observed and
_performed the State Government hereby grants and demises up to “the lessee/licensee”
comes all those the quarries, ,..;’nes/strata/veins/streams and beds of . 389 Romeees (here
state the minerals) hereinafter and in the Scheduled refers to as the Said minerals situated,
lying and being in or under the lands which are refered to in Part 1 of the said Schedule,
together with the liberties, powers and privileges to be exercised or (enjoyed in connection
herewith which are mentioned in part Il of the Schedule subject to restrictions and
conditions as to the exercise and enjoyment of such 1i'berties. powers and previlages which
are mentioned in Part II of the said Schedule EXCEPT and reservin'g out are the demise
upto the State Government the liberties, powers and privileges mentioned in PART IV of

the said Schedule TO HOLD the premises hereby granted and demised upto “the lessees/

licensees from the 1435\) ............................ day of
................................ RCE VI e CE—— - L
..................... 5>........ years hence next ensure YIELDING AND PAYING of upto the State

Government the several rents and royalties mentioned w the part V of the said Schedule
at the respective times herein specified subject to the provision contained iﬁ PART VI of
the Schedule and the lessee / Lessees / Licensee/ Licensees hereby / covenant /
covenants with the State Government as in PART VII of the said schedule expressed and
the State Government hereby covenants with the lessee/ lessees in Part VIII of the
Schedule is expressed AND it is hereby mutually agreed between the parties hereto as n
PART IX of the said Schedule is expressed.

IN WITNESS WHEREOF these presents have been executed in manner hereunder appearing
the day and year first above written.
The Schedule above referred to
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/ LICENCE

LEASE / LICENCE

' CRlocs-03)

Ly ' Q
e ] ﬁl"fﬂ]e tract of lands situated I@! S dtﬂh?..@i%‘.lm.....wﬂlage/ town) description of
ggreé or areas) Dm&ma&,,

L T T

seestessssssien.... in ( Mahal/ taluk)
in MQ\‘—V’&: ssseeeeen. the Registration District sosavicisssisivasannes sOUDe
district ... e and Dlstqct(beanng S.Nos./
F.S. NOS/Forest Coup Nos).....\.%.Q. l%‘ll ......................................... Containing an area of
......................... LM, .........,..........tliereaboutsdeIineatedinplan hereto annexed and
there on coloured ......." QC) ........ :-....and bounded as follows:

on the North by
on the South by

‘(\S e Tihe Skedln emc&@gt’cl

on the East by
and On the West of

hereinafter referred to “the said lands”

CONDITIONS

IN PART InI
1. To enter upon land and search for mine work ete.,

and to search for mine, quarry, bore, dig, drill for win, wor

k, dress, process, convert,carry
away and dispose of the said mineral, minerals.

2. To sink, drive and make pits shafts and inclines etc.,

= | "8 [\ﬂ—( l.—‘('t {: (‘J"_i,fq
p ;f\'ﬁ\', - | ,5_:. SToh . - ) .:;:‘___.__
) L _f_i::—:t- .ll"—' '.!"-)1——- = | O T e aoss ¢
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Liberty and power for of in con}%ﬁﬁf{vim any of the purposes mentioned

erect, construct and maintain and use on or under the said lands any engirie_,?, én
plant dressing floors furnaces, coke ovens, brick- kilns work-shops, s,‘tor -
bungalows, godbwns, sheds and other Buildings and other works and convenien’?c_gis\_

o > R ]

like nature or under said lands, R T ad |

4. To make roads and ways etc., and use existing roads and ways.

Liberty and power for or in connections with any of the purposes mentioned in this part’
to make any tramways, railways roads and other wéys in or over the said lands and to use,
maintain and go and repass with or wihout horses, cafttle, wagons, locomotives O other
vehicles over the same (or any existing tramways, railways, road and other ways in a (over

the said lands) on such conditions may be agreed to.

5. To get building and road materials etc.,

5. Liberty and powers for or in connections with any of the purposes mentioned in
this part to quarry and get, ordinary Building stoneé and gravel and other building and road
materials ( except that of specified minor minerals) and ordinary clay and to use and employ
the same and to manufacture such ordinary clay into bricks or tiles and to use such bricks
or tiles but not to sell any such material, bricks or tiles on payments of royalties prescribed

in the said rules.

(Bracketed portion to be deleted in cases the lease/licence in for specified minor

mineral).

6. To use water from streams etc.,

Liberty and power for in connection with any of the purposes mentioned in this part
but subject to the rights of any existing or future lessee/ licensee and with the written
PErMISSION «oomessreseessress™ (any officer authorised by the State Government 10 that behalf)
to appropriate use of water from any streams, water-courses, springs or other sources n
or upon the said Jands and divert, step up or dam any such streams OT water-course and
collect or impound any such water and to make, construct and maintain any water course,
culverts, drains or reservoirs but not as to deprive any cultivated lands, villages, puilding,
or watering places for livestock of a reasonable supply or water as before accustomed nort
in any way to foul or pollute any stream OT SPrings. provided that the lessee /[ licensee shall

not interfere with the navigation in any navigable streams, nor shall divert such streams,

without the previous written permission of the State Government.

T

e A it
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%L:bqrty and power to enter upon and

pur}?ose of stacking, heaping thereon
‘o aﬁd?iny equipment, earth and material
d pgwers mentioned in this part.

;

% 8. Benefication and carrying away

use a sufficient part of surface of said lands for

any produce of the mines, quarries or works carried

and substances dug or raised under the liberties

Liberty and power to enter upon and use a sufficient part of the said land to benificiate,

process, dress convert the said Minerals,

roduced from the said lands and to carry away

such benificiated /processed, dressed, con%erted mineral/ minerals.

9. To clear brush-wood and to fell utﬂjsé trees etc.

Liberty and power for or in connection
to fell and use any timber or trees or bru

standing upon the reserved forest land, incl

with any of the purpose mentioned in this part
sh wood now standing which hereafter may be

uded within said lands, provided that not mecre

than .......... E2 R0 L square metres or such reserved forest land shall be

.cleared in any one year nor the same place
that, the pi-evious permission in writing fro
is obtained which permission shall be gran
for an area, not exceeding .. \a &Q

of tender than once in every year and provided

m the Forest Department and forest Department
ted by the Forest Department under time to time

acres at a time on written applicétion of the

lessees/licensees to the effect that the lessees/licensees requires/ require the additional

area for bona fide also immediate extention
and provided also that the exercice of the |
be subject to the observance of the terms a

schedule.

P

of quarrying operation under this lease/ licence

iberty and power expressed in this clause shall

nd conditions contained in the other part of this

II1

RESTRICTIONS AND CONDITIONS AT TO THE EXERCISE OF THE LIBERTIES

POWER AND PRIVILEGES IN PART II

1. No building etc., upon certain places.i

No building or thing shall be erected, selt

carried on in or upon any public pleasure
sacred by any class of persons or any hous

the State government may determine as pu

prejudicially affect any building work, prope

be used for surface operations which is
|

Government for works or purposes not incl

interfere with any right of away, well or t

up, placed and no surface operations shall be

ground, burning or burial ground or place held

e or village site, public road or other place with
blic ground nor in such manner as to injur'e or
rty or rights of other persons and no land shall

already occupied by persons other than the

luded in this lease/licence. They shall also not

ank.
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2. permission for surface operations in a W eady in use: Q;? :

.r I.
Before using for surface operations any land which has not already been usedf T s&fc

operations the lessee/licensee shall gwe to the Competent Authority, sixty days prewo;
notice in writing specifying the name or other designation of the situation and the extent

2 uﬂ’ﬂlaw

of the land proposed to be so used ard the purpose for which the same is requu‘ed ALy
said land shall not be used if objertion is issued by the competent authority mthm
month after the receipt by him of such notice unless the objections so stated shall on

- references to the State Government be annulled or waived.
3. To cut trees in the unreserved lands.

(a) The lessee/licensee shall not cut or injure any tree in the leased/licenced areas

without the previous sanction in writing of the Competent Authority.

() Noththstandlng anything contained in sub-clause (a) the lessee/ licensee shall not

cut or injure any tree in leased/ licensed area falling within reserved/protected forest
without the previous permission in writing from the Forest Department or the Office
authorised by the Forest Department in this behalf.

4. Permission for surfase operations in a land not already in use:

Save as provided in clause 9 part II of this schedule, the lessees/licensees shall not
without the previous sanction from the Forest Department cutdown or injure any timber
or trees on the said but, may, without such sanction clear away any brush-wood or under-
growth which interferes with any operations authorised by these presents and notwithstanding
anything contained in this shedule shall not enter upon any reserved forest included in
the said lands without seven days previous notice in writing to the Forest Department or

the officer authorised by the Forest Department.
5. No mining operations within 50 meters of public works etc.

The lessee/licensee shall not work or carry on allow to be worked or carried on any
quarrying operations at or to any point within a distance of 50 meters if no blasting is
involved from the l?oundary of any railway line except with the previous written permisgion
of the Railway administrative concerned or from the boundaries or reservoir canal,
hightention electric line or other public works. or buildings or inhabited site except with
the previous permission of Government or any other officer authorised by the Government
in this behalf and otherwise than in accordance with such instructions, restrictions and
conditions and either general or special which may be attached to such permission. The
said distances of 50 metres or 200 metres shall be measured in the case of railway Reservior
or canal horizontally from the outer to of the bank of the outer edge of the cutting as the

case may be and of building horizontally from the plinth therof.
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: 6. Facilities for adjoining nént lice d leases (‘ ! i | X

i e lessee/licensee sh re holders of Government licences or

%s over any land which is compnsed in or adjoins or is reached by the land held by

$see/ licensee reasonable facilities of access thereto. Provided that no substantial

m%nce or interfernce shall be caused by such holder of licences or leases to the

operations of the lessee/licensee under these presents and the lessee/licensee shall be

entitled to compensation as may be mutually agreed upon between the lessee/licensee and

such holders and in events of disagreenflent such fair compensation may-be determined

by the Competent Authority or any other officer authorised by the State Government in

respect of all loss or damage sustained by the lessee/ licensee by reason of or the exercise
of this liberty. |

t"D

7. if the said lands or part thereof are forest lands the lessees/ licensees shall take all
steps to ease the slopes and restore top Fso:.l in lands worked out, exploited or mined and

it shall be open to the Government to a.ffo*est such lands even during cxlst?qc_:c of the lease.
PART IV
LIBERTIES, POWERS AND PRIVILEGES RESERVED TO THE STATE GOVERNMENT
1. To work other minerals.

Liberty and power for the State Government or any lessee/licensee or persons
authorised by it in that behalf to enter into and upon the said lands and to search for win,
work, dig, get, raise, dress, process, convert and carry away any minerals other than said
minerals and any other substances andl for those purposes to sink, drive, make erect,
construct, maintain and use such pits, shafts inclines drifts, levels and other lines,
waterways, airways, water courses, draian reservoirs engines machinery. plant buildings
canals, tramways, railways and other work and conveniences as may be deemed necessary
or convenient. Provided that in the exercise of such liberty and power no substantial
hindrance or interference shall be caused to with the liberties powers and privileges of the
lessee/licensee under these presents and that the lessee/licensee shall be entitled to such
fair compensation as may be mutually agree upon or in the event or disagreement as may
be determined by the Competent Authority appointed by the State Goverment in respect
of all loss or damage sustained by the lessee/licensee by reason or in consequences. of

the exercise of such liberty and power.
2. To make railways and roads.

Liberty and power to the State Government or Central Government of construct any road,
railways or canal reservoir or to carry electric or telephone lines in or over the lands under

' the lease/licence is reserved.

Provided that before such liberty or power is exercised a notice of not less than thirty

_ATM?L A \.]iﬂj &
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days shall be given to the 1essee/11censee and the aréa)utilised by the Goviiui Jil
of the aforesaid purpose shall be excluded ftOm- the ﬁ'ea under the lease/ hcenc y d wﬂl

1)

not be entitled to claim any compensation for such exclusion. ;.a

3. leerty and power to the State Government to determine, at any time by givxhg tor ab.e
lessee/licensee a notice in writing the lease /licence if the area for which the leaése j\h‘;&:
has been granted or any part therof is required by the State Government for all Myt

purpose and a declarauon under the signature of the Director that the area, or as’ t

may be, the part of the area is so requlred shall, as between the lessee/hcensee and the

Government, be conclusive.

On the “etermination of the lease/licence under this power the area under the lease/
licence shall be resumed by the Government and the lessee/licensee shall be paid such
compensation as may be determined by an officer appointed by the Government for the
purpose and in assessing the amount of compensanon, the officer so appointed shall be

guided by the principles laid down in the Acquisition Act, 1894, for such assessment.
PART V
& RENT AND ROYALTIES RESERVED BY THE LEASE
1. Rate and mode of payment of dead Rent

As from the day of \-45 S X wunf.. 20@1 during the subsitance of lease/licence,
the lessee/licensee shall pay the dead rent in advance at RS coiiiciinnnisiaiiassenian per Acre

per annum as per Schedule I in accordance with Rules.
2. Rate of mode of payment of royalty

The lessee/licensee shall pay royalty in advance to Government in respect of minor
minerals removed or consumed by him or his agent, manager employee, contractor or buyer

at the rates prescribed Schedule 2 in accordance with the Rules
3. Mineral Despatch Permits.

The lessee/ licensee or his agents, managers, employees, contractors or buyers/
consumers shall not move the mineral quarried without obtaining valid Mineral despatch
Permit ( in short PERMIT ) issued by the Competent. Authority may order for determination

of the lease/licence with the prior approval of the Controlling Athority.
4. Penalty

Subject to the provision of clause (3) of this part, any lessee/licensee or his agents,
managers, emplovees, contractors consumers or buyers contravening the above clause and
transport mineral without valid PRRMIT, such persons will bc liable for penalty at|5 times

of royalty,if any lessee/licensee or his agent etc., or buyers continue to indulge in such
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PART VI
PROVISIONS RELATING TO THE RENTS AND ROYALTIES
*’{: S Y
1.%:1 Royalties to be free deduction etc.,

The rents and royalties in PART V of this Schedule shall be paid from any deductions
the State Government at District- Sub Treasury at . QQU U\’LUK .................. and in such
manner as the Competent Authority may prescnbe

2. Mode of Computation of Royalty

For the purpose of computing the said royalties the lessee/licensee shall Keep a correct
account of the mineral/ minerals actually produced from the quarries/ mines, Lands and
despatched from the quarry and maintained stock, in the from pl_"escrii'ieti By Government/
competent Authority. The lessee/ licensee sha?l also Keep a correct account of the number
of persons employed therein and shall also maintained a complete set of plans and cross
sections of the quarry and furnish to the Comthent Authority concerned such imformation,
reports and returns as required from time| to time under these Rules together with
representative samples of minerals and processed materia:ls from the same obtained during
the operations. The accounts as well as quanltity ( in volume or in weight as the case may
be) of the mineral/minerals in stock or in the iprocess of despatch from the quarry may be
checked by any officer authorised by the S!tate Govenment and or by the Competent
Authority.

3. Course of action if rents and royalties are not paid in time.

Should the royalty and/or rent reserved and made payable by the lessee/licensee is not
paid within thirty days after the date fixed in lease/licence for the payment of the same.
State Government may enter upon the premises and restrain all or any of the mineral or
beneficiated /processed or movable property there and may order the sale of the pmpel:ty
to restrained or so much of it as will suffice !bf the satisfaction of the rent and royalties

due, and all cost and expenses occasioned by the non-payment thereof.

3A. if the lessee or licence makes any default ini the payment of royaity or dead rent payable
under rule 26, the competent authority shall give notice to such lessee or licences, requiring
him to pay the royalty or dead rent within sixty days from the date of receipt to the
notice.failing which the competent authority may, without prejudice to any other action that
may be taken against lessee or licence the lease or licensee or forfeit the whole or part

of the Security Deposit.

4. Any rent,royalty tax fees, penalty or other sums due to Government fder said Rules
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of under this lease/licence shall be ﬁ"b’@{?_‘iﬁ “atrears of land revenue on the
‘tﬁt % ppeils " R
certificate issued by the Competent Autht yre

PART VII
THE COVENANTS OF THE LESSEES/LICENSEES

1. Lessees to pay rents. royalties.

(1) The lessee/ licensee shall pay the rents and royalties reserved by this lease/ h%

at such times and in the menner provided in PART V and VI of these presents and also
may and discharge all taxes, cesses, rates assessments and impositions whatsoever being
in the nature of public demands which shall from time to time charged, assessed or imposed
by the authority of the State Govrnment upon or in respect of the prémiises and works'of
the Ieésee /lessee in comynon with other premises and works of alike nature except demands

for land revenue.
"‘ To maintain and Keep boundary marks in good order.

The lessee/licensee shall at his own expense erect and at all times maintain and Keep
in repair boundary marks and pillars according to the demarcation to be shown in the plan
annexed to this lease/licence. Such marks order and pillars shall be sufficiently clear of

the shrubs and other obstrucuons.as to allow easy identifications.
3. To commence operations within a year and work in a workman like manner

Unless the Competent Authority for good cause permits otherwise the lessee/licecsee
shall commence operation within a year from the date of execution of the lease/licence and
shall thereafter at all timefs during the continuance of this lease licence search for, win, work
and develop the said minerals without voluntary intermission in proper skilful and workman
like manner without doing or permitting to be done any unnecessary or avoidable damage
the surface of the said lands or the crops, buildings or other property thereon. The lessee/
licensee shall prevent waste by removal of over burden careful storage of waste, drainage
and removal of valuable minerals. For the purpose of this clause quarrying operations shall
ihc)ide the erection of machinery, laying of a tramway or construction of a road in
connection with the quarry, The lessee/licensee shall not dump the overburden or waste
rock or mineral on the workable deposit. if lessee/ licensee does not find suitable place
to dump the waste mineral generated from the quarry within the leased/licenced area he
may dump in nearly Government land obataining prior approval from Competent Authority
writing.

4. To indemnify Government against all claims.
0

The lessee/licensee shall make and pay such reasonable compensation as may be

assessed by lawful authority in accordance with the law in force on the Subject for all

fn

A
f :.' i l i. :
i e i 5 =\ 10
- '(,F ‘:,_-'Px: L S L‘
\\AND)



im in exercise of the powers granted
by this lease/licence a all indemnity and Keep indemnified fully and completely. State
Government agamst all claims which may be made by any person in respect of any such

damége

..n_|ury or disturbance and all costs and expenses in connection therewith.

e and Keep in good condition pits shafts etc.,

/ ?1 : see/hcensee shall during the substance of this lease/licence well and sufﬁmently 4
mecu!g”and Keep open with timber or other durable means all pits shafts and make and
mamtam sufficient fences to the’ sansfacuon of the State Government round every such
pit, shaft or working in the said lands, except such as may be abondened accessible free
from water and foul air"as far as possible, The lessee/licensee shall al§o take adequate

steps to ensure that: -

(a) Height and widths of trenches in open quarries are properly main_ta.ined to facilitate
easy removal of the mineral and the muck.

(b) The working faces are always Kept clean.

(c) The mineral and or benificiated, processed, dressed products there from won are
staked in suitable dimensions and each such stock is numbered or marked in a

 manner prescribed by the Competent Authority
‘ (d) The proper sanitation of the area leased/licenced to him maintained.
6. To strengthen and support the quarry to necessary extent.

The lessee/licensee shall strengthen and suport to the satisfaction of the Railways
administration concerned or the State Government or any other Competent Autority
controlling the provisions or the any law for the time being in force relating to the working
of quarries and matters affecting safety healﬂn and labour matfer as the case may be any
part of the quarry which in its opinion requires such strengthening of supert for the safety
of any railway, reservoirs, canal, road, high tension electric line and other .public works

or structures.

7. (1) The lessees/licensee shall submit from time to time or when required progress
reports to the Director of Mines and Geology, along with analysis and representative
sample of the minerals collected during the quarrying operations as also the
periodical returns prescribed in the said Rules or in manner prescribed by him from

time to time.

(2) The lessee/licensee shall submit to the Director of Mines and Geology. the
Competent Authority and any other officer as may be specified by the Director of
mines and Geology in the behalf, quarterly returns in FORM-Q and annual retruns
in FORM.Y appended to the said rules, for each financial year ending 31st march,
before the 30th April of the Succeeding year, and to allow inspection of working.

i ‘f \ 1)
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The lessee/licensee shall allow any ofﬁcer authorised by the Central Govg:mrq’ént o1
the State Govemment or the Competcnt Authority or the Director of Mines and: Qeolo%
under the Rules in the behalf to enter upon the premises including any bulldm tioh
and making plans thereof. sampling and collecting any data and the lessee/ hcenseb
with proper person employed by the lessee/licensee and acquainted with the mine/quarry

or land comprised in the lease/licence for the purpose of inspecting, exammmg, \ 'ymi

and works effectively assist such officer agents servants and workmen in conducting every
such inspection and shall afford them all facilitics, information connected with the working
of the quarry which they may reasonably require. Such officer may issue such reasonable
directions as he may deem fit to prevent wasteful extraction of minerals and it shall be
the duty of the lessee/licensee, his/ their agent/manager to carry out directions within
such period as the officer may specify if the lessee/licensee, his/their agent or
management fails to carryout such directions within the spemﬁed period, the Competent
Authority may detemine the lease/licence or may impose a penalty not exceeding twice

the amount of the annual dead rent.
9. To report accidents.

The lessee/licensee shall report all accidents to the Director of Mines and Geology the
District magistrate and the District Superintendent of Police concerned, in case of any
accident cauéing death or serious bodily injury or serious injury. to property or seriously
affecting or endangering life or property which may océur in the course of the operations
under this lease/licence the lessee/licensee shall send a complete report without any delay

of such an accident to the said officers.
10. To report discovery of other minerals.

Whenever the lessee/licensee shall find, in the said lands. any mineral other than the
said mineral/minerals the lessee/licensee shall immediately report such discovery in
writing to the Competent Authority with full particulars of the nature and position of each

such find.

11. The lessee/licensee shall, at all times, during the said term Keep or cause to be Kept,
at an officer to be situated upon or near the sid lands, correct and intelligable books of
accounts which shall contain entries, showing from time to time.

(1) Quantity and quality of the said mineral/minerals realised from the said lands.
¢

(2) Quantity of the various qualities of the \said mineral/minerals beneficiated,

processed or converted.

(3) Quantities of the various quantities of the said mineral/minerals sold at the quarry
head or despatched to any mineral processing units, granite cutting and polishing
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units within the co

e number of persons employed in the mines or work or upon the said lands

w w .~ specifying nationality, qualiﬁcat_ior}s and pay of the technical personnel.

(7) Such other facts, particulars and crircumstances as the Competent A_uthority or the
Director of Mines and Geology may| from time to time require and shall also furnish
of charge to such offices and at siuc_h times they may prescribe true and correct
abstracts of all or any such books O;f accounts and shall at all reasonable times allow
such officers or any officers at theg State Govenment shall , in the behalf appoint,
to enter into have free access to, fi:)r the purpose of examining and inspecting the

said books of accounts and to make copies thereof and to make extracts there from.
i “
12. To maintain plans etc., |

the lessee/licensee shall at all times during the said term maintain at the quarry officer
“correct, intelligible. Up-to-date and complete Contour and Geologoical plans and cross
sections of the quarries in the said landsJ They shall show all the operations, workings
and all the trenches, pits and drilling made ikay the lessee/licensee in the course of operations
carried on by him/them under the lease/licence. The lessee/licensee shall update such
quarry plans and section at the end of eacfh year or any period specified from time to time
and the leseee/licensee shall furnish fre%e of charge such plans sections and mineral
specimens, to the Competent Authority iv..-..rheue\.rer these required. Accurate records of

trenches pits and drilling shall show:- |

; |
(a) The sub-soil and strata through which they pass.
|

(b) Any other minerals encountercid.

(c) Any other mater of interest and all data required by the State Govenment the

|
Competent Authority from time to time.

13. To abide by the Provisions of the lau;rs in force in respect of labour welfare, safety

measures, ecology and environment. |

The lessee/licensee shall be bound by the provisions of law to abide by the provisions
any laws for the time being in force of|the laws in force in relating to ecology and
environment, of the laws in force in the working of the quarries (Mines in respect of labour
welfare and minerals) are matters affectiﬁ:xg safety measures, ecology safety health and
convenience of and environment. The lessee/licensee employees or the public. The lessee/

licensee shall abide by the conditions laid down in the payment of wages act 1936 (Central
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Act No.IV of 1936). the Mlnes Act,
Act, 1984 (Central Act IV of 1884)
Act, 1974. fg
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14. The lessee/licensee shall respect all existing rights of way, water and ot%% 5 seﬁ}cnts
and shall not carry on mining/quarrying or other operations under the said + icénce

in any way than as prescribed under the Rules.

15. Government i:demnified from paying compensation for injury to third pae

The lessee/licensee shall make and pay responsible compensation for all damage, injury
disturbance o person or property which may be caused by or on the part of lessee/licensee
in excrcise of the liberties and power granted by these presents and shall at all times have
harmless and kept indemnified the State Govenment from and againist all suits, claims
and damages which my be brought or made by any person or persons in respect of any such

damage, injury or disturbance.

16. Not to obstruct working of other minerals

The lessee/licensee will excercise the liberties and powers licreby granted in such a
matter as to offer no unnecessary or reasonable avoidable obstructions or interruption to
the development and working within the said lands of any minerals not included in this
lease/licence and shall ét all times afford to the Central and State Government and to the
holder quarrying lease, of quarrying licence and prospecting licence or mining lease in
respect of any such minerals or any minerals within any land adjacent to the said lands
as the case may be reasonable means of access and safe and convenient passage upon and
across the said lands to such minerals for the purpose of getting working. developing and
quarrying away the same provided that the lessee/licensee shall have receive reasonable
compensation for any damage or injury which he may sustain by reason or in consequence

of the use of such passage by such lessee/licensee or holders of prospecting licences.

17. Lessee shall deposit any additional »mount necessary equal to the security deposit

Whenever the security deposit as provided in the 9(1) and 2(1) of the said Rule or any
part theereof or any further sum hereafter deposited with the State Government in
replenishment thereof shall be forfeited or applied by the Competent Autherity pursuant
to the power hereinafter deciared in that behalf the lessee/licensee shall deposit with the
State Government such further sum as may be sufficient with the unappropriated part
thereof to bring the amount in deposit with the State Government up to the sum of equal

to the said full security deposit amount.

18. Delivery of working in good order to State Government after determination of lease

The lessee/licensee shall at the expiration or sooner determination of the said term

or any renewal thereof deliver upto the State Government all mines, quarries, pits, shafts,
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ﬁ;ﬂ( or make on or under the said
lands except such as have been abandoned sanction of the Competent Authority
in an ‘ a.r‘y and fair cource of working all engines, machinery, plant, buildings,
her works and conveniences which at the commencement of the term were

upoﬁ}q': er the such lands and all such machinery set up the lessee/licensee below

works under the said lands (except such of the:i same may with the sanction of the Competent
Authority) and all buildings and structure of bricks or stone erected by the lessee/licensee
above ground level in good repaired order and condition and fit in all respects for further
working of the said mines and the said minerals.

19. Right of pre-emption. |

(a) The Government shall from time !to time and all times during the ‘said terms
have right to be exercised by notice in writing to the lessee/licensee of pre-
emption of the said minerals (and all products therefore lying in or upon the
lands hereby demised or elsewhere under the control of the lessee/licensee
shall with all possible expedition ‘deliver all minerals or products of minerals
purchased by the State Government under the power conferred by this provision
be exercising the said right. |

(by In the events of the existence of State or War or emergency (of which existence
the President of India shall be the sole judge and a notification to his effect in
the Gazette of India shall be conclusive proof) the State Government with the
consent of the Central Govenmen.£ shall from time to time and all times during
the said term have right to be exercised by a notice in writing to the lessee/
licensee shall forth with take possession and control of the works plant,
machinery premises of the lessee!flicensee on or in connection with the said
lands or preparations under the lebsee/ licensee and during such possession or
control the lessee/licensee shall ¢ |nﬁrm and obey all directions given by or on
behalf of the Central or State Govenment regarding the use of employment of
such works, plants premises and minerals, PROVIDED THAT after compensation
which shall be determined in defé.ult of agreement by the State Government
shall be paid to the lessee/licensee [or all loss or damage sustained by him/them
by reason or in consequence of the exercise of the powers conferred by this
clause and PROVIDED ALSO that the exercise of such powers shall not determine
the said term hereby granted or affect the terms and provisions of these presents
further than may be necessary to g!ive effect to the provisions of this cause. The
Government or the Competent Aut%hority shall have the right to dispose of the
minor mineral waste generated during the course of quarrying in accordance

with the provision of Schedule 2.
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The lessee/licensee shall not hght any ﬁre upon the said lands if lyxri%wrthm the
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20. Not to light fire in forest Are;g?"

\ﬁ@

reserved forest except under such conditions as the Forest Department m

specify and the lessee/licensee and his/their workmen and employees shall ;
assistance in extinguishing any fire on the said lands or in their vicinity. ¥ %sbge/
licensee shall be liable for all damages resulting from fire caused by the act of% jon
of the lessee/licensee or his/ their employees and shall pay such compensation for Fé;%)st
Department. The decision of the Forest Department as the amount of compensation payable

by the lessec/licensee shall be final and binding on the lessee/licensee.

21. No right over produce other than minerals, ores mentioned in the lease/licence

ia) The lessee/licensee shall not remove any other produce except the minor
mineral mentioned in this lease. The lessee/licensee shall without delay, report
to the Competent Authority and the Director of Mines and Geology, the discovery
in this areas, comprised in his/their lease/licence of any minerals not

specified in the lease.

() If any mineral/s not specified in the lease/licence is/are discovered in the
Jeased/licenced area he/they shall not win and dispose of such mineral/s,
without obataining lease/licence therefore If he fails, they fail to apply for such
lease/licence within three months from the discovery of the said mineral/
minerals, the Competent Authority may grant a lease/licence in respect of such
mineral/minerals to any other person/persons in respect of such mineral/

minerals to any other person/persons.

(c) Without the prior permission of the Director of Mines and Geology the lessee/
licensee shall not use the minor minerals quarried under these rules for a

purposes which will classify them as major minerals.

22 . The lessee/licensee shall make available to the Government of India beryl or any
other “Substance prescribed” under Section of the Atomic Energy Act (Act XXIX of 1948) if

they are found to occur in the said lands.

23. The State Government shall be immune from the lessee/licensee claims for damge
and account or any having been included in this lease which may subsequently be
discovered have not been available for the lease.

24. The lessee/licensee or his assignees shall not erect by building in contravention
of the provisions of any law for the time being in force relating to the erection of buildings
or in contravention of any order is issued by any officer or authority composed to issue such
order any such law within whose jurisdictiory the leased area is situated.

25. The lessee/licensee shall abide by such reaSonable instructions and direction as
may be issued by the Director of Mines and Geology from time to time regarding conservation

and development of minerals.



f.

.,':'i:"""'(I') Lessee/licensee paying the rents and royalties hereby resereved and observing and

performing all the covenants and agreements herein contained and on the part of the lessee/
licensee is to be observed and performed shall and may queitly hold and enjoy the rights
and premises hereby demised for and duri -t.he term hereby granted without any unlawful
interruption from or by the State Govemrment, or any person rightfully claiming under it.

2. To renew |

If the lessee/licensee be desirous of taking lease/licence of the premises here
by demised or of any part of them for a further term on the expiry of the term
hereby granted and if he/ the!:y give the Competent Authorty an application in
writing twelve months beforeithe expiry of the leasee/licences as prescribed in
the said Rules and shall payithe rents and royalties hereby reserved and shall
observe and perform the several covenants and agreements herein contained
and on the part of the lessee%/ licensee to be observed and performed upto the
expiration of the term hereby granted the Competent Authority will upon his/
their executing and deliveringg to the State Government if required a counterpart
thereof execute and deliver Eto the lessee/licensee a reneval lease/licence of
the said premises fc;r the fu'rther term not exceeding the term of this lease/
licence at such rents and rcl:yalties and no such terms and subject to such
convenants and agreements including this present covenants to renew as shall
be in accordance with the said Rules applicable to G"&; (RTCHY Sﬂ-ﬂ. ......
(name of minerals) on the da%y next following the expiration of*the term here

granted. |

3. Liberty to surrender this lease/ liJ}:ence.
|

4. Refund of Security Deposit.

On

The lessee/licensee shall be at librety to surrender this lease/ licence by giving
notice of not less than three ?nonths in writing to the Competent Authority and
no fresh liability shall accure to the lessee/licensee from the date of such
surrender provided that all the Government dues on rents, royalties and taxes

shall be declared off arising jupon the date of surrender.

such date as the competent Authority may within two months after the
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determination to this lease or of any renewal therof;‘ the amount of the secﬁra%? d‘E" osit

paid in respect of the lease and then remaining. depos1t with the State Govemhlcxaa o
not required to be applled to any of the purpose mentioned in this lease shall :b{ r@’fu b de

to the lessee/licensee. No interest shall run on the security deposit. - \;i \‘ &.

PART IX %

GENERAL PROVISION
1. Breach of conditions.

In case of breach of any of the conditions of the lease other than mentioned in clause
2 and 3 of this part then the Competent Authority may require the lessee/licensee or his/
their assigns to pay penalty not exceeding an amount equivalent to twice the amount of

the annual dead rent specified under clause I part V.
2. Obstruction to Inspection.

In case lessee/licensee or his/ their assignees does/do not allow or obstruct entry or
inspection by the Officers authorised by the State Govenment the Competent Authority may
cancel the lease and forfiet the whole or part of the deposit made under Rule 9(1) and 21(1)
of the said Rules.

3. In case lessee/licensee or his/their assignees commit any breach of any of the
conditions specifies in the clauses sub rule (1) and (2) of rule 6 of the said Rule then and
in any such case the Competent Authority shall give notice in writing to the lessee/licensee
or his/thier or assignees as the case may be, asking him/them to remedy the breach within
thirty days from the date of the notice and if the breach is not remedied within such period
the Competent authority under the said Rules determine the lease provided that nothing
therein contained shall debar the State Government from enforcing any other right or
remedy that the State Government may have against the lessee/licensee or his/her

assignees under any other provisions i.rein contained.

4. To pay penalty in case of breach.

In case of the breaches of the covenants and agreements by the lessee/licensee or any
other officer authorised by the Government on which aforesaid notice has been given the
Competent Authority under the said Rules in lieu of Giving notices, may impase such

penalty appropriate in accordance with the sub-Rule (3) of Rule 6.

S. If the lessee/licensee ceases/cease to work the quarry for a continuous period of one

year the lease/licence shall liable to cancellation as per the Rules.

Provided that the lease/licence shall not be cancelled. If the lessee/licensee are
prevented from working the quarry owing to some reasonable cause or if the lessee/licensee

ceases/ cease to work with prior permission of the Competent Authority.
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e Wiy dispute rgarding their leake/licence or any other matter or thing,
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cons{q&q :gcrm or condition i the lease/licence anything connected with the quarries
or 111in('>1",61‘1n§m}__ s specified in this lease/licence|or the working or nonworking of the quarry

i | .
operated lm-dl;( the lease/ heence, the amonnt of payment of royalty or dead rent or its mode

of payment'to the Competent Authority it shall be referred to the Government whose decision

=

shall be final and binding on the lessee/licensee,

7. Omitted,

8. Lessece/licensee to remove his properties on the expiry of lease,

The lessee/licensee huving first paid and discharged the rents and royalties payable hy
virtue of these presents may at the expiration pr sooner determination of the said terms
or within threc months thereafter (unless the lease/icence shall be determined under
clause 1 and 2 or this PART and in that case at any time not less than three calender months
after such determination), take down remove| for his own benefit all or any engines,
machinery plant, building structures, tramways, railways other works erection and
conveniences which may have been erected set| up or placed by the lessee/licensee in or
upon the said lands and which the lessee/licensee is /a‘re bound to deliver to the State
Govenment under clause 18 of PART VII of this S8chedule and which the State Government

shall not desire to purchase.
L]

9. Forfeiture of property left more than six months after determination of lease.

If at the end of three months alter the expiration or sconer determination of the said
term or after the date from which after determination of lease any surrender by the lessee/
licensee of part under the provisions contained |in Clause 3 of PART VIL of this Schedﬁlc

F become effective there shall remain or upon the said land or the surrendered part or parts
thereof the case may be any engine, machinery, plant, building, structures, tramways,
railways and other work, erections and conve viences or other property which are not
required by the lessee/licensee in connetion with his/ their operations in these parts of
the said lands which he/they has/have surrendered or in any other lands held by him/

them under quarrying lease the same shall not removed by the lessee/licensee within one

g their removal has been to the lessee/
1 to become the property

ch manner as the State Gov

calender month after notice in writing vequirin
licensee by the State Government be deemec

. of the State
Government and may be sold or disposed of in sy

: G crnmen
deem fit without linbility to pay compensation oy tshall

to the lessee/licensee in respect thereof

10. Service of notice. '
? Every notice Ly these present required to be given to Service notice The |
X : it i [ .
A shall be given in writing to such person resident essee/licensee

N o
n the purpose of receiving such notices
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SPECIAL CONDITIONS

The lessees are liable to pay the Average Additional Payment on the
royalty required to be paid for sand quarrying, District Mineral
Foundation Fund and any other fees payable as per the instructions of

this office in accordance with the Government Order.

Use of mechanized boats and dredging machines in sand quarrying are

prohibited.

. The boundary points identified and demarcated to be maintained

properly by the lessee at his own cost and protect suitably.

. The sand quarrying shall conducted from 6.00 am to 6.00 pm only.

. Provision has been made to usage of J.C.B. and Screening in sand

quarrying in river bank subject to the guidelines issued by the Ministry
of Environment Forest and| Climate Change from time to time.
Provision has been made to use of dumpers, wheel mounted loaders

for loading of sand without causing any damage to the river bed.

Out of total production 25 Percent of the sand is given in the
Environment Clearance shall be provided to given to the Ashraya
Yojane Project, Government Works and other community development

works.

If the lessee violates the conditions and regulations prescribed in lease
deed or conditions issued by the District Sand Committee the
department reserves the right to cancel the quarrying lease by giving
one month’s notice without assigning any reason, the lease can be

cancelled and necessary action can be taken against the lessee.
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8. The sand quarrying should be conducted as per Environment Pollution
Regulation Act and Karnataka Minor Mineral Concession Rules, 1994.
Lessee shall pay cess, taxes and all other applicable fees as per the

rules.

9. In accordance with the demand, the lessee himself to arrange for
human resources for manual sand mining in river bed. With respect to
this, the lessee is liable to adhere to the rules of the Labour

Department.

10.The Lessee cannot sell the sand above the price prescribed by the

District Sand Committee.

I1.The successful bidder after obtaining lease, identify stockyard within a
distance of 200 meters from the Sand block at his own cost and
compulsorily furnish the details of the stockyard to the District Sand

Committee.

12.The sand transported from each sand block/stock yard to be transported

with the mineral dispatch permits through G.P.S. fitted vehicles

I3.For transporting the sand removed from the sand quarry, the MDRO

and MDP should be obtained compulsorily.

14. Provision has been made to grant the sand quarrying lease for a period
of 05 years to the final successful bidder. There is no provision to
renew any sand quarrying lease except to the sand quarrying leases

granted to the Government owned organizations.

| 5.After taking all precautionary measures in the sand lease area prior to
the expiry of the lease, provision has been made to surrender the lease
after obtaining permission from the District Sand Committee without
giving any compensation to the lessee.
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16.The District Sand Committee will fix the maximum price for selling of
sand after taking into account the expenses for extraction of sand,
payment of royalty, applicable taxes, environment protection fee,
expense for transportation of the sand from the river bed to the
stockyard, payment of District Mineral Foundation Fund, expenses for

stacking, loading and unloading charges etc.

17.The District Sand Committee shall right to direct the lease holder to
sale the 25% of sand produced in sand quarries to the government
works or low income housing schemes and other similar works without

exceeding the schedule rates of the Public Works Department.

I8.1f any mishap occurs to the employees/staff/ lorry and tippers in the
quarrying area, the lessee is directly responsible for the same and the

Department will not give compensation in any manner.

19.To properly maintain sand quarrying area, stock yard, approach road
by adapting C.C.T.V. To produce the recordings at the time of

inspection by the officers of the department.

20.Sand mining is prohibited within 500 mtr of drinking water supply to

village and town area.

21.The lessee shall obtained mineral dispatch permit while the

transportation of sand from sand block or stockyard.

22.G.P.S./ R.F.LD. instruments shall compulsory fitted with sand

transporting vehicles and integrated with GPS tracking system.

23.Sand quarrying cannot be conducted without obtaining approved
quarrying plan and environment clearance. After completion of the
period (2 years), the Environment Clearance Certificate to be got

renewed from the District Environment Impact Assessment Authority



6

4
and then commence extraction of sand. The sand quarrying activities
should be conducted in the leased area by following all the conditions
prescribed in the Environment Clearance Certificate and in the Quarry

Plan.

24. Preparation of Quarrying Plan, approval, Environment Clearance
Certificate and other statutory documents to be obtained by the lessee
at his own cost and follow their conditions during sand mining. The

duration of quarrying of sand is limited from 6.00 am to 6.00 pm.

25.The other sub production and other minor mineral generated during the
sand quarrying to be used by the lessee for rehabilitation of river bed as
per Chapter-IIA and Rule 24 of Karnataka Minor Mineral Concession
Rules, 1994 and as per the conditions of the Environment Clearance

Certificate and Rule 8-N.

26.The lessee shall produce a minimum 50% of the quantity prescribed in
the Environment Clearance Certificate, failing which the he shall pay

royalty and other applicable fees for minimum prescribed production.

27.The lessee should sold the sand at the maximum rate fixed by the
District Sand Monitoring Committee and display the maximum rate of

the sand prescribed in a name board in the leased area.

[f it is found that any of the above conditions is violated, necessary
action will be taken or the sand quarrying lease will be cancelled subjecting

to the decision of the District Sand Monitoring Committee.
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